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(ii) 

(iii) 

being operated jointly by the De-
partment of Electronics and Bu-
reau of Indian Standards. 

Obtaining approval of testing facili-
tias of Electronics Regional Test 
Laboratory (West) Bombay in re-
spect of TV sets, picture tubes and 
associated deflection components 
as per Ul Standard, by UL USA; 
and 

Assisting TV industry in getling in-
ternational safety certification such 
as German Safety Mark GAetc. for 
export to Europe. 

Entitlement of General Pool Accommo-
dation 

6669. DR. LAXMINARAYAN PANDEY A: 
Wilithe Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the names 01 the autonomous bod-
ies whose employees are entitled for Gen-
eral Pool accommodation; 

(b) whether the Government propose to 
extend the facility of Government accomrno-
dation to employees of ali the autonomous 
bodies, especially in case of Indian Invest-
ment Centre's employees; 

(c) if so, the details thereof; and 

(d) ~ not, the reasons there for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The perma-
nent staff of following autonomous 
organisations are eligible lor allotment 01 
General Pool accommodation:-

(1) Council 01 Scientific & Industrial 
Research, New Delhi. 

(2) Indian Council of Agriculture Re-
search, New Delhi. 

(3) Indian Council of Medical Research, 
New Delhi. 

(b) to (d). Keeping in view the acuste 
shortage of General pool Residential ac-
commodation it has been the policy of Govt. 
accommodation only to those employees 
who form part of Sectt., of Min. of Attached! 
Subordinate Office of a Ministry/Deptt. of 
Govt. of India. There is no proposal to 
extend the facility of Govt. accommodation 
to the employees of ail the autonomous 
bodies. 

Revenue Ministers' Conference on 
Land Refonns 

6670. SHRI SHARAD DIGHE: 
DR. RAMCHANDRA DOME: 
SHRI DHARMANNA 

MONDAYYASADUL: 
SHRI A. SURENDER REDDY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether one-day conference of the 
State Revenue Ministers to discuss issues 
relating to land reforms and land records was 
held in New Delhi on March 14, 1992; and 

(b) if so, the details of the subjects 
discussed and the decisions arrived at? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKA T SWAMY: (a) Yes, Sir. 

(b) The Subject of distribution of Ceiling 
Surplus land, Bhoodhan land and Land 
Record were discussed. It was decided, 
amongst other decisions to complete distri-
bution of ceiling surplus land free from en-
cumbrances by 30th June, 1992, and that 




